CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- T - BANGALORE BENCH
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55 -

Second Floor,

Commercial Complex,
Indiranagar, :
BANGALORE~ 560 @38,

Dated: > [ EB 1995

- APPLICATIQN NO:920/94 AND 1007 TO 1313/1994.
APPLICANTS

‘~8ri,L.Janardhana and seven others.;
v/s. '

RES PONDENTS :

The Director General,Deptt,.of Telecom

munications,
New Delhi and two others, '

Te

Sri.K;V.SUryanarBYepaiah,&dvocate,
No,HL-587, Fort,Krisgnarajapuram,
_Bangzlore-560 036,

2, Sri,G,Shanthappe,Additionezl Central
Govt.S5tng.Counsel,High Gourt Bldg,
Bangzlore-560 001, '

Subject:~ ~Ferwarding nf cepies: of the Orders bassed by the
: Central Administrative Tribunal,Bangalars, ™~
——XX=— '
Please find enclesed herewith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/ passed by this Tribunal in the. sbove °
mentioned application(s) on 27-01-1995, ‘ ' '
1”“‘40.
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ORIGINAL APPLICATION NOS. 920/94 AND 1007 TO 1013/94

FRIDAY, THE TWENTY SEVENTH DAY DF‘JANUARY, 1998

SHRI|V,RAMAKRISHNAN, “eesMEMBER (A)
SHRI A,N,VUJJANARADHYA, ‘ «voMEMBER (3)

1, Sri L.Janardhana,
aged about 29 years,
] , S/o N.H.Lakshmikanthan,
: No.91, VAISHNAVI,
' ‘ 2hd Stage, Teachers' Colony,
Banashankari 2nd Stage,
Bangalore-sso 070.

: 2, Sri S.Chandrasekaran,

/ aged about 42 years,

| -~ S/o P.Sethuraman,

; No.607A, 8th Main, HAL 3rd Stags,
. Bangalora-SBU 075,

3. Sri R,Venkatesha,
S/o B.Ramarag,
No.1367, West of Chord Road,
2nd Stage, Nahalakshmlpuram,
Bangalore-SGG 086,

4. Sri Sreekanth K.G.,
aged about 31 years,
S/o Ganesha Rao;, '
No.2674, 11 Stage 11th Main,
Ra3331nagar, Bangalore-560 021,

S. Sri K.Shivaraju,
‘aged about 33 years,
S?o Kalaiah, 4
No,166, K.S.R.T.C. Qrtrs,
Shanthlnagar, Bannalore-SGO 027,

ﬁm'”»~::§:%§§' Kumar1 Rajeshwari B.Holennavar,

Py ,*ﬂ ed about 30 years,

N . \D?O Basavalingappa M.Holennavar,
C/o Sudarshan Womens Hostel,

) 83, 11 Stage, III Main West of Chord Road,
C} Bangalore-560 086. _
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‘Sri.K.Sankéran,'

aged about 33 years,
S?o S.R.Krishnaswamy,
No.142, 11th Main Road,
Vasanthanagar, _
Bangalore-560 052,

Sri Rudrappa,

aged about 38 years,

S?o Lingappa,

Rssistant Superintendent (TT),

D.T.0., Vijayanagar, Bangalore-560 040

- residing at No0,2297, 3rd 'B'Main,

R.P.C.layout,
Vijayanagar 11 Stage, .
Bangalore-560 040 _ eeoshpplicants

(Abplicants 1 to 7 are uorkihg as Assistant
Suprgintendents, Telegraph Traffic, Central
Telegraph Office, Bangalore-560 001,)

By Advocate Shri K.V, Suryanarayapaiah

Versus

1,

Union of India,

By the Director General,
Department of Telecommunications, .
Neu Delhi-110 001, :

The Chief Gsneral Manager,

Department of Telecommunications,

Karnataka Circle,

Bangalore-560 008,

The Chief Supreintendent,

Central Telegraph Office, ' _
Bangalore-560 001, oesRespondents

By A.C.G.S5.C, Shri G.Shantappa,

ORDER

Shri V,Ramakriehnan, Member (A)

The applicants in this case are aggrieved

by the fact t hat pre-promotional training undergone by
- them before appointment to the post of ASTT has not been
treated as duty, | '

vel3/-
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2, | The applicants, who were Telecom Assistant were
were selected for appointment by promotion to the post
of ASTT in the competetive examination, As per the
rules, they are required to underge training for a
period of nine months and on completion of training,
all of them were appointed to the higher post, | The
question of countzng training period for the puspose
of drawing increment was considersed by the Government
and it was decided as per OM dated 22,10,90 as at
Annexurd A2 that such training eill be treated as duty
for t he purpose of drawing increments, This OM was
issued by the Ministry of Personnel & Training, It
was subsequently:clarified by the Department of Tele-
-'communications in its letter dated 23.8.91 ﬁhat this
benefit would be available only in the case of direct
recruits and that the orders‘are effective oply when
the appointment takes place only on or after 1,10,93,
On the basis of the clarlflcation, the department has
denied the benefit of countlng the tralnlng period as
duty to the applicants, as t hey are promotees. Rggrie~

ved by this decision, the applicants are before us.

2

@Al
3. Some promotees had ad;;e&ehed before Erna-

kulam Bench of this Tribunal, the question that the

restriction of benefit only to direct recruits is not

justified’ by the Ernakulam Bench—of this-Tribunal, The

_Ep kylam Bench by its decision dated 15, 10.92 in respect
s
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Bench is that the benefit of treating the training
period as duty will be available to all persons who had
undergone training irrespsctive of whether they are
direct recruits or promotess. It is also relevant to
mention that the Bangalbre Bench of the Tribunal in

OR 156/92 has held by its decision dated 26th March,

93 that this benefit will be available not only. to
those who are appointed on or after 1,10,90 but also

to the earlier appointees,

4, Follovwing the decision of Ernakulam Bench
referred to supra, we hold that the department's
‘action in denying the benefit to the promotees is
unjustified and unreasonable, Accordingly, we direct
that the benefit should be extended to tha.applicanfs
also who are promotses and the training period will

be treated as duty for the purpose of.increment noti-
onélly and the actual financial benefit will be avai-
lable tot hem from 9.6.,93 i.e, one ysar prior to the
date of filing of this applications., The department
l]1 extend the benefit flowing from this order within -

. _ .«
months from t he date of receipt of copy of this order,

With the above observations, the application

inally disposed of with no orders as to cost.

. +
So- i
TN - . A
(A N.VUIJANARADHYR) ' (V.RAMAKRISHNAN)
MEMBER (J) P ~ MEMBER (R) . !

Gaja

| trative Tribunel
Bangalore Bench
Bangalore




GENTRAL ADN.J: “STRAT IVE TRISU' AT ' -
BAYGA] ORE PENGH

-a:s-é ?ﬁ” Secoad Floor, ,
‘ - Ceumnercial Complex
Indirenagar,

F‘H\(JALO'-{L. - OF G-
Misc.Application No.183[1995 in

Misc.Application No.183/1995 i Dated: 24 APR 1995

APPLICATION NO. 920 and 1607 to 1013 of 1994.

APPLICANTS: g5 ' Janardhana and seven others.
vV/sS.

RESPONDENTS: The Director General,Deptt.of Telecom,
New Delhi and two others. )

To
1. ~  Sri.K.V.Suryanarayanaish,Advocate,
- No.HL-587,HBriishnarajapuram, Port,
Bangalore~560 036.
'2; Sri.G.Shanthappa,Additiona] Central

Govt.Stng.Counsel,High Court Bldg,
Bangalore-560 001.

SubJect‘- Porwardlng copies of the Orders passed b} the
Central Administrative Tribunal,Bangalore-35.
——— XXX

Please find enclosad her=with _a copxﬂpf'the Order/
Stay Crﬂer/lﬁtnrlm Order,. péssed by this Tribunal in the aboVe.
mentioned application(s) OnSenentb ZBE]] 1995. {17-04-1995. )
- lSSL oo
i\, |
g}ﬁ. | A DEPUL ISTRAR
' IAY BRANCHES.
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'. CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH

, ' ’ - . Second Floor,
. : Commercial Complex,
; ' Indlranagar,

BANGALORE - 56@ 838,
Mlscellaneous Appllcatlon No. 278

| | /95

=L2Zp

\ | ' ™ ated: 26JUN1995
APPLICATICGN KO._920 of 1994 and 1007 to 1012 of 1994,

| ' Y | |

APPLICANTS:

o

v/s.

Sri.L,Janardhana dnd seven others'. s

RESPGVDH\JTS The Director General,Deptt.nf Te]ecom, ’ .
1 New Delhi. and two others., _ , , ,

1. ~ Sri.K,V.Suryanarayanaish, Advocate,
- - No.HL#-587, Fort,Krishnarajapuram,
f ' Bangalore-560 036. )
{‘. .
2. ' Sri.G.Shanthappa,Additional Central
~« govt.standing counsel,High Court Bldg,
y Bangalore-'*éOOOl.

| N ‘
SubJect.— Forwardlng copies of the Orders passed by the -
, Central Administrative Trlbunal Bangalore-38.,
: ——— XX X e

Please flnd ericlosed hernw1th a copy of the Order/
Stay Order/Int(rlm Order, passed by -this Tribunal ‘in the above
mentloned application(s) on 16—06-1995L
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, Thera see@s to be little
justification.

| eKks(vc)/RUR (MA)

16,6.1995

ORDERS ON MA.276/1995

This 13 tha saecond time the
tospondents have sought for
extanaion of time on the gfoqﬁq that
some more area had to be- covered—to
come ‘up’ to the level: of ; meeting
with thedirections of this Tribunal
Even so, the dapartment had: |
sufficient time to comply uith
tho ordar. In tha ordar itself 3

“Jatar axtended by 2 nora,moaths.
Houaver, acced;ng
to tha ‘plea’ of the’ Standing; Counsel
ve agraa to extend éime for 2 mors
nonths. This uill be the final

4b3 giv'en. “ L sl i ; .
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S 4. J'wnom\km\w oroen suge ‘%“,‘:’2 Gen. Telocson, New Delkid 6

- thce Notes : " Orders ol Tribunal
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| L PRS VC/VR MA
' 11th August 1995
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ORDERS ON MA No.341/95:

1. Heard. We see no reasons
to extend time any further.
|The . respondents -already | had
two ‘extensions but they do; not
, jappear. to have done anything
| about the compliance. We, are
| |"jtold that the departmenti is
| - ;| |about to file SLP 'but nobody
|

1

is sure about it. The ifact-
that SLP is likely to be filed

is not a qtouxid for see;king
|extension of time. -

I .
| MA stands accordingly rejec-
| |

ted. ‘ !
'f',?'j z S 2 U . - . -Sd‘_ : L™~ . Sd,. i
EMBER [A] VICE-CHAIRMAN

Bangalo re Boan
- Bangaiore
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